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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MA No.113/2024
IN

Original Application No. 173/2022

In the matter of:

Sh. Ram Singh Son of Sh. Angchuka
Village and Post office- Mane
Tehsil-Spiti, District -Lahaul and Spiti
Himachal Pradesh

VERSUS

1. State of Himachal Pradesh through Principal Secretary
(Forests), to the Government of Himachal Pradesh with

headquarters at Shimla.

2. Principal Secretary Public Works Department Government of
Himachal Pradesh, Shimla.
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Respondent No.1
Through ANUBHAV SHARMA
S-466, 2nd Floor,
Greater Kailash-I
New Delhi, 110048

9736299505
adv.anubhav@outlook.com
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COMPLIANCE REPORT OF ORDER DATED 11.12.2025

PASSED IN M.A. NO. 113 OF 2024 IN O.A. NO. 173 OF 2022

MOST RESPECTFULLY SHOWETH:
1. That the above mentioned matter is pending before this Hon’ble
Tribunal and vide order dated 11.12.2025, this Hon’ble Tribunal was

pleased to issue certain directions. The relevant part of the order dated

11.12.2025 is reproduced here in under:-

“However, in view of the fact that respondents have already
diverted forest land, cut the trees and constructed the road

without approval for the diversion of forest land under the
provisions of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam 1980, the respondents are directed to provide non-
forest 28.7516 ha land for compensatory afforestation and
deposit compensatory afforestation amount of Rs. 1,49,10,000/-
with the Forest Department within one month and the Forest
Department is directed to take up the matter of implementation
of remedial measures including afforestation by utilizing the
Compensatory Afforestation amount within next two months and
file compliance report in this regard at-least one week before

the next date of hearing fixed.”
2. It is submitted that pursuant to the order dated 11.12.2025, many

positive steps have been taken for the purpose of implementing the
order in letter and spirit, and the Respondents are vigilant so as to
ensure that the directives given in the order dated 11.12.2025 are
followed and implemented.
3. However, it is submitted that the implementation of the order was
contingent upon the Respondents getting Stage-I / In-principal
approval from the Forest Advisory Committee (“FAC”) MoEF& CC.
However, owing to the fact the order dated 11.12.2025 directed

ATTESTED

1 5oz 5.171002 \g
Executive agistrate
H.P. Secitt., Shimia
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Compensatory Afforestation to be done on Non-forest land, and the

same is not available, the same proposal was deffered. The

Respondents have also filed an IA in the present proceedings seeking
clarification/ modification of the said directive and the averments
made therein may be read as part and parcel of the present report.

It is submitted that numerous positive steps were taken for the

implementation of the order dated 11.12.2025, and the same are as
follows:

I.  Disciplinary actions under CCS and CCA rules have been taken

against the officials who have violated the provisions of Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and Van
(Sanrakshan Evam Samvardhan) Rules, 2023 of MoEF&CC.

II. Penalty of Rs. 1,49,10,000/- vide e-Challan bearing No.
B26A116838 dated 28.01.2026 has been collected by the Forest
Department from the user agency as penalty amount for the
construction of the road in violation of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and for the damages caused as
per Indian Forest Act, 1927.

III. User agency has moved to MoEF&CC for regularisation of the
road so constructed under the provisions of Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980. In this context, the case
had been placed before the Forest Advisory Committee (FAC)
on three occasions for seeking Stage-I approval (at FAC
meetings dated 30.07.2025, 26.09.2025 and 27.02.2026) as per
the provisions contained in Van (Sanrakshan Evam

Samvardhan) Rules, 2023 of MoEF&CC.

Zhorests, ATTESTED
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Executive Magistrate
H.P. Sectt., Shimla
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ated that the present Respondents
passed by this Hon'ble Tribunal
d by this Hon'ble Tribunal.
for the delay in the

5. That it is further submitted and reiter
have the utmost respect for the orders
and do not wish to flout the orders passe
The Respondents reiterate their apology
implementation of the orders.

6. It is most respectfully submitted that the process O
Compensatory Afforestation (hereinafter "CA") can only begin once
the Respondents obtain Stage-I / In-principle approval from the Forest
Advisory Committee ("FAC") of MoEF&CC. It is most respectfully
submitted that under the provisions of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980, the compensatory levies are to be
deposited into the Compensatory Afforestation Management and
Planning Authority (CAMPA) Account, which is only possible after

f conducting

the user agency obtains Stage-I / In-principle approval.

7. That the user agency i.e. Respondent No. 1 has deposited X
1,49,10,000 vide e-Challan bearing No. B26A116838 dated
28.01.2026 (Copy attached as Annexure Al) with the Forest
Department as penalty amount for the construction of the road in
violation of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
and the damages caused as per Indian Forest Act, 1927.

8. That the Wildlife Management Development & Biodiversity
Conservation Plan in respect of the matter has already been prepared
and the same was duly approved on 27.11.2025 by the Chief Wildlife
Warden, Himachal Pradesh / PCCF (Wildlife)(Copy attached as
Annexure A2). The said approval addresses one of the principal

observations raised by the Forest Advisory Committee and

onservatolosryr ol o ATTESTED

Executive Magistrate
H.P. Sectt., Shimla



demonstrates that the wildlife-related mitigation and conservation

requirements have already been complied with by the applicants.

9. That as far as the issue of providing non-forest land measuring
28.7516 ha for compensatory afforestation is concerned, it is most
humbly submitted that before 11.12.2025 the applicants had moved
the case to FAC (Forest Advisory Committee) of MoEF&CC for
diversion of degraded forest land. The case appeared before FAC,
which is the competent authority under Rule 10(5)(i) of The Van
(Sanrakshan Evam Samvardhan) Rules, 2023 to recommend to the
Central Government for consideration the proposal for ex-post facto
approval involving violation of provisions of The Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980. On 30.07.2025, FAC raised the
following observations (Copy attached as Annexure A3):

a. State Government shall complete the action taken against the
User Agency under [FA; 1927 and submit an updated action
taken report.

b. State Government shall submit the action taken against the
officials concerned for not being able to prevent the use of
forest land for non-forestry purpose.

c. State Government shall submit a Wildlife Management Plan
approved by the Chief Wildlife Warden, Himachal Pradesh.

10.Thereafter, on 26.09.2025, FAC raised the following observations
(Copy attached as Annexure A4):

a. The State Government shall look into the action taken against

officers responsible for the violation and submit a

comprehensive report on the matter to the Ministry.

Conservaftor s7F
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| submit a copy of Wildlife

b. The State Government shal !
Chief Wildlife Warden with

Management Plan approved by
specific comments.

c. The State Government shall submit an updated Action Taken

Report against the User Agency.

11.That it is brought to the kind attention of this Hon'ble Tribunal that the
above observations raised by the FAC were duly attended to by the
DFO WL Spiti in letter and spirit.

12.That FAC, in its meeting on 27.02.2026, raised the following

observation (Copy attached as Annexure AS):

"The matter is presently sub-judice before the Hon'ble National
Green Tribunal (Principal Bench, New Delhi), and the next date of
hearing is 08.04.2026. In view of the matter being sub judice, the
State Government shall first comply with the orders of the Hon'ble
NGT in the matter and thereafter the State may approach the

Ministry for further deliberation and decision on the proposal.”

13.That in this meeting dated 27.02.2026, the focus of FAC was mainly
on the observation of this Hon'ble Tribunal wherein vide order dated
11.12.2025 it has been directed to provide non-forest land measuring
28.7516 ha for Compensatory Afforestation (CA), whereas the
proposal given by the User Agency was for utilization of degraded
forest land since there is no non-forest land available for carrying out
the CA.

14.That in view of the observation of FAC, the DFO WL Spiti vide letter
dated 07.03.2026 (copy attached as Annexure A6) requested the user

agency for providing non-forest land for Compensatory Afforestation

ATTESTED
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Executive Magistrate
H.P. Sectt., Shimla
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(CA), but the User Agency vide letter dated 13.03.2026 informed that
there is no non-forest land available for Compensatory Afforestation
(CA) in Himachal Pradesh. In this regard, they also produced a
certificate of the Director Land Records, Himachal Pradesh bearing
No. 10378 dated 19.09.2024 (copy of the letter of user agency is
attached as Annexure A7 and copy of certificate issued by Director
Land Records is attached as Annexure AS).
15.That due to the non-availability of non-forest land, the applicants have
no option except to use degraded forest land for the purpose of
Compensatory  Afforestation.  Consolidated  guidelines  and
clanfications issued under Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules,
2023 of MoEF&CC under Chapter 2, allows the use of degraded forest
land, twice the land used for diversion of forest land, for the purpose
of Compensatory Afforestation if non-forest land is not available.
16.That it is further submitted that the Police Department has registered
FIR NO. 0026 dated 16.09.2025 regarding illegal road construction
from Gecha to Dhankar Helipad against PWD and investigation is
ongoing and DCF WL Spiti is pursuing it with Police Department
regularly (Letter No. WL Spiti /FCA/ 3035Dated: Kaza the,
02/01/2026, Letter No. WL Spiti/FCA/3017 dated 16.03.2026, Letter
No. WL Spiti/4118 dated 27.03.2026 (Reply from Police
Department and its related correspondence enclosed as Annexure
A9) with reference to NGT MA No. 113/2024 in OA No. 173/2022.
17. That the Respondents have been taking all possible steps to ensure that
the order is complied with; however, it is only owing to the facts

narrated above that the FAC has deferred to process the case.
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Therefore, Respondents are requesting this Hon'ble Tribunal for
seeking appropriate directions in the matter.
18.That, the replying Respondent has been making all efforts to
implement the orders of this Hon’ble Tribunal and the deponent
assures that the orders of the Hon’ble Tribunal will be implemented in
letter and spirit.
19.In view of the averments made hereinabove, the compliance report by
way of affidavit may kindly be taken on record and appropriate orders
as deemed fit and proper in the facts and circumstances of the case

may kindly be passed, in the interest of justice.

Wildlife {South}, Shimia-

Verification:-

I, the deponent do hereby declare on oath that the Contents of my
above affidavit are true and correct to the best of my knowledge and belief
and are as per information derived from official records. No part of it is

wrong and nothing has been concealed.

0 '
Verified at Shimla on this 2 day of April 2026.
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Shimia-171002
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B s Masg;'smt"a  Bonedent O bust (RO oty Magistrate
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